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SHRI P. VENKA TASUBBIAH: I beg 
to move: 

"That the Bill be passed." 

MR. CHAIR,MAN: The question is: 

"That the Bill be pa, ed." 

The motion was adopted. 

14.52 hrs. 

AIRCRAFT ~AMENDMENT) BILL 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION ) 
ALAM KH 

(SHRI KHU~SHEED 

): Sir, I beg to move: 

"That the Bill further to amend the 
Aircraft Act, 1934, as pa sed by Rajya 

Sabha, be taken into cOllsideration." 

Tbi Bill eek to amend Sections 5 
and 14A of the Aircraft Act 1934. Sec~ 

tion 5 deal with tbe rule-making power 
of the Central Government and Section 
14A deals with laying of the rules made 
under the principal Act before the Parlia .. 
ment. 

As regards amendment to Section 5 of 
the principal Act, it is propsed to insert 
a new Clause (ab) in Section 2 of :he 
said Section to enable the Government 
to make Rule relating to economic regu .. 
lation of Civil Aviation and Air Trans-
port Services including approval, disap-
proval or revision of tariffs applied by air-
line , de ignation of officers who may eX-

ercise thi power. the procedures to be 

followed in approving, disapproving or re-
vising the tariffs and appeals against the 
orders. 

The new sub-Clause includes definition 
of the expres ion 'tariff'. In respect of 
international air transport, the Interna· 
tional Air Transport A ociation which is 
a body of International Airlines operating 
cheduled air services, has a rate-flXing 

mechanism to establish rates for passen-
ger and cargo transport. It also lays 

down terms and conditions of commission 
payable. Thi Authority is recognised by 
, everal Government including the Gov-

ernment of India. The member airlines 
adopt fares, rates, rules and regulatjons 
by way of resolutions of the authority. 

whicb afe then submitted to the respectiVe 
Governments for approva1. The resolu-
tions come into effect when the lATA 
receive approval from an Government 
concerns, approval or disapproval is. 
given by the Governments as overeign 
boclie. To ensure that member airlines 
which operate international air services. 
apply tariff adopted by lATA many 
Governments have enacted necessary 
legisltaion according to which such air-
lines obtain approval of the Aeronautical 
Authorities. 

In 1972, the Central Government deci-
ded to enact legislation in puru ance of 
section 5 of the Aircraft Act, 1934 and 
made new rules, namely, Rules Nos. 135. 
135A, 135B and 135C, for thi purpo e 
to be incorporated in the Aircraft Rules. 
1937. These rules were amended in 1975 
and in pursuance of these rules, tho' 
power to approve, di approve -or revise -

the tariffs was given to the DirectoJL-Gen 
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erat of Civil Aviation. It may b pointed 
ttt here that the ommittee on Subordin-

ate Legi Jation, in it Twelfth Report has 
e pres ed the opinion that power to ap-
prove or diapprove the tariff i in the na-
ture of uQ tantive power which must 
flow from the parent Act it elf. The 
Government,. therefore decided that by 

the proposed Amendment, provision would 
be made for pe ific authority in this Act. 

'The propo d amendment to section 5 
of the Aircraft Act is, therefore, in pur-
uance of the aid' recommendation. Am-

endment to ection 14A of the principal 
Act is to take the opportunity to bring the 
provision for laying the rule before Par-
liament in confirmity with the latest for-
mula. 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend the 
Aircraft Act, 1934, as pa sed by Rajya 
Sabha, be taken into con ideration." 

Mr. Madhukar: 
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SHRI P, NAMGYAL (Ladakh): Mr. 
Chairman, at the outset, I support the 
hon. Minister in charge for bringing this 
Aircraft (Amendment) Bill which, I 
feeL, is the necessity of the time. Earlier 
there was no provision for scrutinising 
the rules made by the bureaucrats. This 
rule, I feel was framed by them with-
.out realisin; the different difficult circum-
stances of the country or of the airports 
Or station like Leh and other places. 
89 LS-13 

Fir t of all. I would like to 'Say about 
the provision in the rules for providing 
hotel accommodation in the case of 
stranded passengers for various reasons-
sometimes because of bad weather or 
sometimes due to some technical reason 
the flight may have cancelled and the 
passenger have to be put in the hotels. 
U ually the authorities clear the stranded 
pa sengers the very next day when there 
in a daily service but problem come 
when a weekly service gets cancelled 
either because of bad wenfher or for 
some technical reason. Usually We have 
seen that the stranded pas-sengers have 
to wait for weeks together, with the result 
that at best what Indian Airlines do is that 
tpey provide one day's hotel facility which 
includes boardIng and lodging and the 
next day they throw them out of the 
hotel and you know mo t of the passen1 

ger cannot afford to stay in such five 
star hotels which the Indian Airlines 
u ually provides for such passengers. So 
the people have to approach the local 
concerned authorities and the authoritie 
concerned also cannot take any such deci· 
. ion unless. they contact the head· 
quarters in Delhi. Because of this, the 
pas engers haVe to suffer a lot. I am 
referring to Leh's passengers. You haVe a 
weekly service from Chandigarh; y-ou 
have a biweekly service from Srinagar. 

BecaUSe non availability of road transport 
facilities due to blockade of roads because 
of heavy snowfall, the passenge~s have 
no other alternative but to wait for a 
whole week to avail of the next flight. I 
had made ertain suggestions. The Civil 
Aviation Department Or I. A. used to 
provide one night's boarding and lodging 
in a 5 Slar Hotel, I have Suggested that 
they should be given cash instead of 
hotel acoommodation because most of 
the passengers travelling on Leh--Chan: 
digarh route are pi1grims coming from 
the various places in Ladakh and they 
cannot afford to stay in bjg hotels. It 
would be better if you give option for 
them to stay in hotel or give them cash, 
it may be left to their choice. With that 
the passengers can easily wait for a week; 
and this problem can re solved. 

You provide snacks, tea lunch etc. 
in all the flights. When such' !lights aro 
delayed but thi is not proVlaed on the 
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Leh fligbt. Sometimes th flight i delay-
ed due to bad weather or any other 
techni'cal rea ons. The facili ties for lun h, 
t,ea" snacks etc. which you provide at 
the proper time, are not available at the 
Leh air terminal building. I request the 

inister to look into this problem and 
do the needful. 

A su~estion was made by me to find 
out a solution regarding these stranded 
na. sengers, If they are stranded due to 
cancellation of flight there should be 'a 
ystem by which you can provide the 

very substitute flight next day . If it is 
not pos ible let it be on the second day 
or third day. They hould not be al10wed 
to wait for a whole week. 

Very recently such a situation had 
ari n and I approached the hon. Mini· 
Ler and he was kind enough to order fo r 

an immediate arrangement of an air-
craft and this wa done promptly. for 
which. I am ~rateflll to him. 
15.09 brs. 

[SHRJ N. K. SHEJWALK R in the hair ] 

My next point i th i : Leh air termi· 
nal building i located in a very very 
old Nis an hut, that wa rented from the 
army. The condItion of the hut is uch 
that.. it ha no gla s panes, no furniture 
and there is no sweeper even. There i 
no heating arrangement available in 
winter sea 00, especiaI!y at the time of 
landing of Indian Airline plane from 
Chandigarh. The maximum temperature 
at that time is usually between minus 
100 C. an.d minus 200 C. In such condi-
tion, it is really miserable to wait for the 
flight there without any heating arrang ... -
ment. I ~ave been requesting the Direc-
tor General of eiY';l A viation for the 
provision of some stove . and beating 
arra..ngements for the comfort of the 
passengers ' as welJ as the taff workin2 
over there. But n-o heed was paid to this 
reque . 

Another point j - that an Aerodrome 
Officer j there at the Airport. But he is 
never available for looking into the 
immediate problems of the passenRers. 
In the 1a t two years, we have rare]y seen 
him at tbe Airport. I would request the 
bon~ Mini ter to look into thi mat ter. 

Sir, , a new building i under constru -
tion there. Th history behind that 
building i that e timate of tbi · bwlding 
wa sanctioned orne three years back at 
a 0 ,t of Rs. 15 Iakhs and entrusted to 
the tate P.W.D. for con frUction. But 
\)ne of the notorious Engineer from 
State P. W .D. came and revised the ~ti­

mate to the tune of ov r Rs. 35 lakhs or 
o. It is not bown Itow tbiI 

happen. One can understand if the . esti-
mate is -." tevised upward from R . . 
15 Jakhs to Rs. 20 lakhs or even Rs. 15 
lakh) but reviing the estimate upward 
beyond Rs. 30 lakh calls for 1n imme-
diate probe. Whatever the S OI build· 
ing and other thing are I wo-ut<'iHke to 
point out here that the' aid buTIdirtg i 
t ill under con tru lion. I would therefore 

reque t the hon. M ini ter to speed up the 
con truction of the building because Leh 
i fa t becoming one of the tourist 
reSOrts of our ountry and it will b 
very helpful for our touri t industry 
al0, 

Then, Sir, I am grateful to th e boo 
Mini ter for anctioning one more flight 
between Srinagar and Leh with effect 
from the middle of coming April. Our 
request had been and is that we want 
another service from Chandigarh to Leh 
also. The rea on for not being in a 
position to introduce this service 
that on return journey it has to come 
almost empty. My sugge tion for this 
is that if you contact the Army aU'hori-
ties to make some adjustments with their 
serviceS-:because they are also facing a 
JOt of difficulties on the return journey 
alld they have to wait for the Indian Air 
F:orce plane-this problem can be solved. 
You can also make some book adjust~ 

ments in this regard. There should be no 
such problem. Sometimes we also face J 

a Jot of problems, particularly from ' tttis 
ide for getting seats in the flight. 

.Even now t.he weekly services arc tully 
booked, well in advance in about· l to 
4 weeks before. In vie~ of this, 1 w.ould 
request you to accede fo the demand fOr 
starting another service between Leh and 
Chandigarh. 

Wi.th these word, I 
measure brought · forward 
House. 

support ' the 
befor ' the 
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$:r, ~·i q( ~(f Sq-rrr ~~ \3~~ 
ant li 9;\1' Cirrqf~T CfiW I 

s:~ W~cil~ ifi ~H~ ft ~H fcla~:fi 
'1lf ~·.f4r.· ~~'( ~ I 

SHRI UTI AM RATHOD (Hingoli) : 
Mr. Chairman, Sir

J 
I congratulate the 

Minister for having brought forward 
this amendment. There are certain 
things which are confusing me for some 
time past. You are aware that since 

the air travel was introduced in this coun-
try, we have been trying to cover as much 
area as possible. We are greatful to 
the Government and the Corporation for 
it. But it is seen that the aircrafts 
without break--even load factor, which is 
not proper~ are stil1 operating. I reque t 
the government tbat the aircrafts which 
do not suit us shouJd be phased OU t and 
proper aircrafts should be purchased for 
Indian Airlines. As fa r as Vayudoot j 
concerned, w.., have seen that SO far we 
h ave suffered a Joss of a couple of lakhs. 
So far we have covered certain areas in 
North Eastern sector and Ludhiana to 
this side where we have to cover still 
further. But still in th is area, w have 
suffer a lot. 

I want to know what has happened to 
the committee that was appointed to go 
into the choice Of proP~r aircrafts for 
short di. lance? Why no decision was 
taken SO far? H ow is it that Vayudoot 
is still t king aircrafts from the Indian 
A irlines which are ve ry costly to operate, 
aircraf t for which we are still paying 
higher rate, aircrafts which consume very 
costly fuel? So, what I would suggest is 
tllat that committee should be persuaded 
and the government should do something 
to purchase proper aircrafts for these 
routes. 

Air travel has become very costly these 
days. When 1 heard Mr. Namgyal 1 was 
a little confused. He said, 'When a 
passanger is stranded he is provided aC· 
commodation in five' star hotels. I know 
that the crew is provided accommodation 
in three or five star hotels. It is all right. 
But why a poor country like ours should 
bear this cost? Can we not reduce some 
cost on these things so that the fare cari 
be reduced? That is exactly what I want 
to bring to your notice. 

Regarding food , there was a question 
raised by Mr. Narsimha Reddy the other 
day. He had asked, "Please let us know 
whether the food is purcbased from a 
private contractor or we take it frO'll 
some tourist Corporation hote!." They 
said "It is purchased from some contrac~ 
1or.'~ There was another question ab01Jt 
it. · What is the price paid for it? I am 
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e price paid for vegetari n 
ejJetarian food is alway more 

0.35 I do nOl know why 
a fabulGus price hould be paid for 

it i les . I hall be very happy. 
u. can in any way redu e it, I hall 
. ppy. If not for heav 'n ake,-do 
now fare to be incr a ed. 

or f re', we are paying 12 112 per 
Dt Ira; it is burning u; it has be-

diffi ult for most of the people who 
t r ach, a particular place in time. 

I'eqn I tbe government to apply iL 
to ee tbat the overhead charge ', 

hcrever possible. are reduced. Proper 
fts which can be operated at low 

ould be introduced. It i a 
;coun.tTY. We need aircrafts; w need 

and airlines should be extended 
most of th area; more area sh~uld 

for it. 

T AMAL DATTA (Diamond Har-
ut): in this Bill the Aircraft Act 

ught to be amended 0 that certain 
er , which were not in the original 

t;1 will noW be given to th'e authorities . 
tithe pupose of thi Bill. Any 

arrogation of furl.her powers 'bas to 
amined only agai.n t the background 

Ih policy which the Government is 
lowing. Without knowing what i the 

policYI it is difficut to ay either 
helber ' it i a good thing or a 

"thing. The Government ha not 
unc~d that there is any coherent 

Ii y "-regarding the increase of air con· 
i n ijn ndia between metropolitan 

itj n the places~ which are not ordi-
rily pO ib1e to reach by road transport 
rai1 'transport , within a hort litne, The 

nment has in certain other a p ct , 
l'IIft uneed certain policie ' . For exam-
", r garding indu tries, they have been 

d o.cating certain policies for a long 
i e-I do not know how f r they have 

n implement lI-that backward di '-
r twill b giv n a certain amount of 

priority. Jt ha been the poli y of thi 
overnment s it had been the policy of 

any other Government before it that there 
shou ld be equal developmedt of aU 
area of India 0 that pIa e whicb have 
already heen de eloped, will nOt get 
priority, but the pIa e which are 
Jagging behind will gel the priority. That 
i uppo ed to be the indu trial policy 
although in practice it is not 0 imple-
mented. We have een re c;ntly al 0 that 
in the name of industriali ing backward 
areas certain favoured constituencies have 
been hosen for rna ive inve tment. But 
in the ea 'e of aircraft travel, no such 
poli y ha, been ennuciated by the Gov-
errunent. Wh ile introducing the Vayu~ 

doot service the Government has said 
thal import~nt di tri t towns will now 
be connected with the metropolitan cen~ 

tres. But a far a T can see from the 
implementation of their o-called policy 
also that it ha be n done only in certain 
sector ' of Jndia and not in all the. ectors. 
Particularly th l! ea, tern ector has been 
very mllch negle ted . We have been ask-
ing for certain services to connect. for 
instance, alclltta wiJh Maida and cer-
tain other places, Bankura. Purulia etc. 
All these people are inacces ible . AI-
tbough they are not very fa r. the trans-
port yslem at pre ent i very bad . In 
fact , certain industrial ('enlI' s a]so can 
be onnected if a circular aviation route 
can be devised . But the Government ha 
not paid .any heed to that. This i ' a 
standing d~mand of the We t Bengal 00-
vernm<.:nt. It i ' not to link West B.engaJ 
cltie onl y hut also to link with the jn-
du trial area" of Bihar and Ori sa. But 
that ha.~ not been heeded . Somebow ur 
other, whenever an . decbion i!> taken to 

extend or put in n new route, eastern 
1ndi.. i:-. forgotten . And overnment 
ihaving llllilt a mas. i e- air-port in 
Calcutla--it was first airport to be built 
a n 1 ompleted- have practically forgot~ 

t n about ~t , The alcutta airport is 
now langui hing and has become a white 
el phan!, beC..1 11, e there are very few ser-
vices from aicutta airport. The Gov-
ernment in their rrply has said that ther:: 
1 no t ' enough traffic. But th\,.n why arc 
you going to d vel p backward. area? 
At what cost? The co t of developing the 
backward areas i much higher than hav-



~97 Aircraft Amdr. Bill HAfTRA 1. 1905 ( AKA) A il'cra!t Amdt. Bill 3 8 

ing an industry in the metropolitan cen-
tre, which has already developed . Th" 
Government i. 0 doing becau e the na-
tional integration demands it. Even if the 
otis high, even then the people mus t 

have th facil ities of an air tran port ser · 
vice. If nobody ha it, J do not say that 
you introduce it to connect Calcutta to 
Bankura, Purul ia or MaIda . But jf they 
nre going fo have it in certain other 
purts of India . then why not in thi part? 
Therefore, \I. hat I am aying i that the 
Government has no policy. If they have 
got any policy, they are implementing it 
in . way which i discriminatory and it 
definitely diriminates agaimt the ea tern 
region. 

To come to the working of the aif4 
way.. all the e power , tariff regulation 
and all that. are there. They have been 
regulating taritr in orne way or the other. 
Tb ' · i not an absolutely new power. 
What b ve they done? The air fare i 
high. It hru been revised a number o f 
time ' in the la t two year. or :0. For in-

lance, tare from Delhi to alcutta ha 
'gone up fron;J Rs . 500 j- which was the 
fure two year..; ago. to R' . 9001-. But what 
has happened? The people reaching Cal-
tutla from Delhi .at, say, 11 O'clock at 
night find Ihemselve tranded. There is 

no transport from the aiJ;llOJ't to the city . 
Why have you done this? The Govern-
ment bas blindly followed what is being 
done in the we tern countrie where there 
t transpOrt available to everyone . Every 
body has a car or everybody ha ' orne 
·orthe other tran port or night bu. ervi-
ceo ar.e available. We have got nothing 
and yet our Government blindly follow. 

whatever ha been done in We ' tern coun-
1rie . Cut out all connection between the 
airport and the Hy . People will look after 
them e)ve . ven paying thou and rupee 
to reach place, they may not be able to 
get to the centre of the city. They gel 
stranded. Wben the fare structure you 
have revi ed again and again. why can-
not you take thi into calculation? You 
are saying that you have made 0 much 
profi t, Tndian Airlines has made profi t, 
Air India ha. made profit. Even yesterday 
it wa in the new papers that Air India 
have maoe a profit of R . 50 crores. V~ry 

good. But why cannot they take their 
pa enger from airport to the city? Tbi ' 
amenity hould be available to them. 
Then you also mu t have had the ~x­

perience that people reaching the airport, 
do not ·know when the aircraft will start, 
\\< hen it will take off. They are told that 
there i delay but how much nobody 
knows. Fir t they are told half an-hour, 
then one hour. then " two bours, thre ' 
hour '. four hours and no rea on i given. 
Jut they ay th ere i ' ope rat ional difficul-
ty. What operational diffi culty? Maybe, 
the pilot has not turned up or air-hoste -
ses have not turned up. If I may quote 
from my own experience, on 'e I was 
going to Port Blair from Calcutta airport 
Clnd the cheduled flight did not tart. A 
~pe ial flight took ofT and I had to waj~ 

for three hours. Tn the meantime, on 
enquiry I found that the reason wny th.., 
a ircraft cannot take oft i that the air-bo -
tes 'es have not arri ed and that was an· 
nounced a ' an operational difficulty. 

MR. CHAIRMAN: Who, will serve th~ 
tea? 

HRI Al\1AL DAlTA: That i not 
exactly the point. If peopl~ have paid so 
much: they are going by aircraft, they 
must be told that this i the reaSon. 
Moreover, why a standby cannot be 
kept? Thi is not an operational difficUl-
t v. Thi is managemellt's failure not to 
have ,orne tand-by people there, not that 
the machinery is refusing to start or 
there is some trouble in the aircntft. It 
is merciles ly . cruelly, wasting people'/) 
time which you cannot COlIlpensate. It i 
only because of that that there must be 
'ome clau e which limit the compensa .. 
tion which the Government has to pay. 
Probably for delay there is no such com-
pen atory clause. that is why the 0 -

ernment g.et~ away. In other countrie 
they would not have got away. 

Another thing i the fare tTuclure. 
You are making very high profits. No 
a t what brea k even you are making tbi 
profit . Are you making this, profit becau 
you are flying to full capacity, Or because 
you are extracting so much from the 
passenger~ flying in the route? Are yOU 

making a profit by having a tow are 
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structure or by having a high fare litruc-
ture? Making a profit when you have a 
monopoly is no indent of the efficiency 
of the organisation. I would have under-
toOO it. if there is competition. You do 

Clot have any competion. Even Air India 
run without any competition, because it 
has a monopoly of Indians going abroad. 
Therefore, without competition when you 
are making a profit, you mu t be able to 
show that you are really carrying a num-
lber of passengers whi h jog much over 
the bre~k-evcn point having th lowest 
fare struc ure. That m\~;t be caJ ulated. 
We shou\d not talk about intemational 
tandards because we do not pay any-

body by international standards. 

Then, no thought is given as the 
time when people have to reach certain 
destinations. For instance, there i~ what 
is called the Golden Trainglc-Ca1cutta-
Bombay, Delhi-Madra. These are the 
'cities which the people have to reach be-
catll)e they have some busines . there. Or-
dinarily, this travel would not be required, 
but because of too nUlch of centralisation 
in our system, a large n umber of people, 
mO'StIy officials or businessmen, have tto go 
~ the Centre, attend to some work and 
.then come beck. That i the reason why 
most the flights in these routes are full. 
MOI;t of the travelling takes place by 
ome Government officials or business-

men, who have to come to the centre of 
power and then go back, because every-
thing bas to be done at the Centre; even 
the change of a comma or a full stop ha:~ 
to be done by coming to Delhi. That is 
why the airlines have passengers in these 
routes. Otherwise, they would not have 
o much of passengers. 

Even then, thought is not given to the 
time schedule, when it i convenient for 
the people to come and go back, with 
the result that they are forced to halt 
for the night in the-se places. You have 
not made any arrangements for that. On 
the one band, the Government are say· 

.ing toot you cannot pay these people 
iive-star hotel expenses and th at, if you 
pay it you would not be able to deduct it 

o taxe ; on the other hand, you are 

having the Bjght timing in such way 
that they have to stay overnight in a 
five--star hotel; there .3 no alternative. 

These are the things which the M inis-
try must give thought to . They must have 
an appropriate policy, if they want air 
travel. Not that I am iLl favour of air 
travel in a country where We cannot 
afford it if you really go down to tbe 
ba~ics. But, then, because of the peculiar 
structure of Our country, because of the 
centralisation of power, we cannot at 
the moment get out of the air travel 
business. So, when we have to do it, at 
least i50me application of mind should be 
there to give proper care to passenger 
amenities so that people are not kept 
wailing, ::.0 that people reach their desti-
nation in proper time and they are no! 
stranded in the way. All the~ things reo 
quire sitting down and quietly thinking 
with the application of miod to these 
problems, and not just doing something 
because of political presmre or because 
of believing "I know what is best, so I 
do whatever is be t". That hould not 
be the att itude of the Government. Whh 
th i qualification, I ~upport the Bi11. 

SHRI KHURSHEED ALAM KHAN: 
Sir, I am thankful to all the hon. Mem-
bers who have taken part in the debate 
and made some very valuable su"e~ions. 
I assure them that the Isuggestions made ' 
by the hon. Members will be given 
due consideration and we will try to 
meet their requirements, as far as pontble 
I would, however, at the outset like to 
mention that it is our earnest desire and 
attempt to provide all the facilities and 
amenities for our passengeI1~ and there is 
no intention of creating any sort of 
difficulties whether it is road tr~port 

between city centre and the airport or it 
is in the matter of delay. Every effort is 
made to ensure that departures are in 

t ime. But sometimes, as I would explain 
later on, there are delays which are. be-
yond our control. There are consequen· 
tial delays. Th«~ are responsible for the 
inconvenience of which hon. Member 
have made a mention. 

Shri Madhukar ha: mentioned that 
security check in respect of hon. :Members 
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bould ibe relaxed. There should be some 
~1 ation in their check. I quite appre. 
clate that. Our bon. Members should not 
be put to inconvenience in 8I!ly way. In 
fact at one time I was thinking that we 
could give some more relaxation to the 
hon. Members when they are travelling 
and having their identity card. They 
could go freely through the check . But 
the difficulty ari that we will also 
have to take into consideration the case 
of the Members of the Leg~;lative As-
semblies and other legislators. Still , I 
have made a. note of it and we would 
like to ensure that there i no difficulty 
or there is no undue re"triction whi le 
the checking j taking p lace. For tbi " 
reason also we havc tTi d to mecbanise 
the whole thing. We have hand held 
body checki ng imtrumen~;. People have 
not to cbeck. with their hand and toucb 
the body all over. This is to ensure that 
people should not be put to inconveml-
cnce. 

I come to Janguage papers. There are 
imtructions that language papers should 
be provided. I would once again see that 
all the language papers are provided. 
That is our policy and if there has been 
any lapse on this account, tbis will be rec-
tified immediately. 

Shri Namgyal bas mentioned about l.eh 
Airport. I would assure him that it is 
receiTing our earnest attention. ay hM 
been on account of the P. W . D . of the 
State Department. ETen now when they 
have given cost escalation estim'ate we 
haTe accepted that. We are trying ~ en-
sure that this terminal building is ready 
for use before the end of this year. We 
will also ensure that necessary safety and 
other collveniemces are provided as soon 
aj this tuminal building is ready. 

I would not agree with the suggestion 
that the bureaucrats only formulate the 
fare tructure. In the fare structure the 
bASic thing is the cost of the fuel. The 
fuel ~t is 45 per cent at the moment. 
A! the bon. Membem know, this cost has 
bean inr:-reasing from time to time and 
accordingly it has been very necessa -r 

for us to increase the opera·ting C($t. 

15.49 hrs. 

[MR. DEPUTY SpEAKER in the Chair] 

This is not in our case only. It is all 
over the world that the operating cost of 
the airline has ,been increasing becau 
of the cOj,t of fuel. We are also effected 
by the f ue I cost. Whenever necessary e 
h ve to take into consideratioo tbi fac-
tor and jncrease tbe fare. 

I would 100k into complaint about 
snacks and meal which are reported not 
being supplied in the Leb service. Cer-
tainly this should be done in thi case 
also. Whntever h ac; been mentioned by 
the bon . . Member about the Aerodrome 
om r, I will certainly look into it. 
Aerodrome Officer should alway\, be 
available to meet the passengers and ee 
that their di fllculties are removed or their 
enquiries are answered. 

Hon. Shri O. L. Vyas has said that 
D . G . C. A. and Air Line do Dot take into 
consideration the requirement of the com-
mon people. I have just mentioned that 
the requirement of the common people 
are always being takein into consideration. 
But then, there are constraints, certain di-
fficultiq~ and certain problems. The co~t 

escalation and the fuel cost is responsi-
ble for the increase in fare. Normally, 
we bave to do it because we are compel-
led to do it. There is no other way about 
tbis to meet the operating cost. Unless 
we do this, the Corporation will be run-
fling its service~ in 10~~ an no Corpora-
tion can afford to run the services for a 
long time in losses. 

It is also a fact that the Indian Air-
lines haVe made a profit. But it must be 
kept in view that this profit has beell 
made not only because of its monopoly 
:ii' the monopoly was there ear1ier al~o, 
but because special attention is beini 
paid to ensure that all wastefull expendi-
tUre is avoided. All uch over-head and 
wastefu Jexpenditure as can be cut short 
is also receiving the nttention of the 
management and this ill be a conti· 
nuous process. 
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1t ha a~;() been mentioned by the hon. 
Members that th bird-hit i a big 
nui ance, I agree with them that it j 
.a big Mui ance and we are quite worried 
about it. But urely thi i a matter in 
which ery little can be done by us e -

pt that we are trying all po ible mean 
to en Ure th t bird ' ar not allowed 
wi thin a radius of 5 to 7 kilometres of 
our airport . But the location of orne of 
the airport i ' at uch a place where the 
people are inhabiting and living. Some-
times, they throw about food or dead 
anim] and these bird, particularly the 
vult ure and other birds come and 
~au lot of hazard for the aircrafts 
We are very con'Sciou of the problem 
and we are taking all po ible mea ure , 
to en ure that it i at 100. l minimi d. 
:if not totally eliminated. 

1 do not know what is the experience 
of the hon. Member about certain al-
legation that he ha made against the 
taff of the Indian Airline, f would cer-

tainly like to look into them if there are 
any pe mc charges and I wouJd do h.! 
needful. But to make a sweeping charge 
again t the rtaff, I do not think I will 
be abl to look into that kind of charge 

cau e after all. they are also doin«! 
their duty under very hard circumstance, 
and w b ve to be more considerate to 
them. 10 any case, wherever they fail to 
carry 'out duty or there is any specific 
charge we will never pare lhem. 

A. far a the que lion of uitability 
i concerned, all the airport ' canmot be 
made suit hIe for all kind" of aircraft'3 . 
]t depend ' on what type of a ircraft I~ 

n ded and what i the lume of traffic 
hi h an be catered to by pecial type 

of air raft. . Regarding the que tion of 
Jaipur. we are already looking into th:! 
matter ~lIld the Jaipur air-field is being 
made . uitablc for the operati n of Air 
nu e . 

1 would aL o like to mention about the 
food th t we are upplyir.:lg in our air 
craft . The impression that tbe food i'l 
lifted from the contractor,i alone is not 
very orrect. At many places, public 

ector u!1d rtaking are lIuplying tbi 
food aDd at place where ther 'no 
arrangement for the public tor to 
upp]y food, we have to take the ,food 

from other private ouree. I may al 0 
inform the Hou e that at Ino t of the 
place there are two l:iource to upply 
the food. If there i any trouble with 
one ouree or the upply is not ati fac-
tory. there i ' (10 difficulty in the procure-
ment of food from the other ouree. I 
may al 0 mention here that mo t of the 
dome ' tic airline in other countrie do 
not upply the fo d a ware doing 
here. We have aJ 0 incre' -cd the quantitv 
of food from 445 gram t 500 gram . 
10 tead of weet di h w have introduced 
ice-cream whi h ha l been appreciated 
very much. 

About the Vayudoot, I mll t say that 
the concept of Vayudoot was a a re ult 
of the services to be provided in the 
norlh-eastern region. . Actually, in the 
nprth-eastern ragion. we operatedlhe 
serviCe in the first in tance. Today, the 
Vayudoot is rving 19 place . Out of 
t 9 place , 2 are temporarily OUt of com-
mi sion. 17 places have been connected 
with Vayudoot. I entirely agree with the 
hon, Member. Mr. Amal Datta that ·th 
aircraft i nol suitable for the ervice .. 
The committee wh1 h is looking into the 
selection of uitai'lle aircraft i ' meeting 
and thi committe is /Illol11y goillg to 
decide the type of aircraft which wilJ be 
needed for the purpo . I am ure, with. 
that aircraft, *nay e po ' ible for Us to 
en ure that mo t of the~e ervice are 
viable. 

A regard , the DG he wa already 
enjoying tllc power of approving and dis-
approving th fare . tmcture . The only 
suggestion fTom the committee wa that 
the poweJ\. hould flow frOm the main 
Act. Thererore, thi s amendment has b en 
brought forward in order., to meet that 
requirement. 

With the e word. I would like to 
a ure all the bon . Members that the Ai r 
lndia and the Indh~n Airline, will conti-
nue to serve the pa , engers in the be t 

. po ibJe manner and they will try to pro-
vide as many facilities as possible. 
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HRI UMAR SARA; Wh t 
flight? The timin 

HRI KHUR H ED ALAM KHA : 
The only problem i , with the limited 
aircraft tb t We have, it i very difficult 
t meet all the r",quirement in all the 
region . But we always en ure that 
mInImum in onvenience i caused to the 
h n. Members and our pas. enger. whil e 
finali ing the time-schedule. 

Wi th the word " I once ag int thank 
the bon, Member · who have made 
valuable 'o ntribution to the debate . 

MR . D ~ P Y PAKR: The que-
tion i_: 

"That Ihe Bill fUrlher to amend the 
Aircraft Act, 1934, a. pa ed by Rajya 

bha, be taken inlo on ·ideration." 

Tilt! mafioll was adopted. 

MR. DEP Y SPEAKER : We will 
now take up the Clause-by-Clause consi-
derat ion of tbe BIlL 

he que tion is : 

•. ' hat C"lau.,e 2 and 3 stand part of 
the BilL" 

Thf' mofion was adQP/~d. 

Clall ('~ 2 al/d 3 were added to the 
Bil!. 

ClallsP 1. 
tlte Tillt' wer 

lite HI/acting Formula mld 
added to the Bill. 

' HRI KH R HE D ALA 1 KHA 
I beg: to move : 

"That th Bill be pa ed." 

MR. DEPU~[Y SP AK R : 7be 
que tion j : 

"That the Bill be pa d ." 

The motiol/ was adopted. 

MR. PUTY P AKER The 
H me · Minister to make a tatement. 

J, ) 5 . AKA) tat. reo A am .6 

16 hr.-. 

M RE: A 

TH MINISTER OF HO AF-
FIRS SHRI P . THT): ir. the 
Hou. would recall that I had mad a 
detail d tat ment on Assam on th 14th 
March, 1983 following which there was 
a di u ion and at the conclusion of 
which r had replied to the variou point" 
rai d by the hon . Member during the 
di cu ion. 

At that time 5 police tation h d 
been declared a di tur ed area by the 

tate Government under the A am Di-
turhed Area Act 1955 and the Armed 
Force (Special Powers) Act 19 8. 
ince then J 6 mOre police stati~n have 

been declared as di turbed area by the. 
tnte Government. 

otwith tanding the poradic incident, 
which continue to OCCUr how then there 
have been definite signs of impro~ement 
in law and order ituation. According to 
the tate G vernment who h d reported 
on the ba is of information received 0 
far between 14th nd 17th March 1983 
there have been ca of 2 murder, one 
case of attempt to murder, one case of 
a ault on public servant, 5 cases of 
arson of hou es and 2 cases of ar on of 
bridges. Number of bomb expl0 ions dur-
ing this period have been fow·. 

Among t the 2 murder cases, one rela-
ted to the nephew of the hief Mini ter 
who was stabbed to d ath at in ukia 
while returning from college. 

ub equently on 18.3. 3 AA U \AAGSP 
gave a call for 24 hOllr ' tot I non-coope-
ration' from 0500 hours on 21-3-1983 to 
coin ide with the opening day of the 
newly constituted A embly. A number 
Of highly provo alive and inflomatory 
spee he by lead r of both Organisation 
and Jot of highly objectionable po tering 
have al 0 been reported. There wa 
an up-swing in the number of violent in-
cident particularly in bomb explosion 
death due to la!>he of commun<il 
nature and destru tion of hou by 

rson r ulting in 30 murder, 80mb 
expl0 ion and ar on of over 800 hou e 


